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Conversion of LeUer of Intent into Industrial 
Licence for Drugs 

3407. SHRI ANWAR AHMAD: Will 
the Mini ter of CHEMICALS AND 
FERTILlZERS be pleased to state: 

(a) the number of letters of intent Jyi g 
in hi Ministry in re p ct of which Industrial 
Li epce have not b en is ued ; 

(b) the name of products, dates of 
grant of letters of inlent and the reasons for 
ke ping pending uch requests for conversion 
during the last three years, year-wise ; 

" 

(c) the steps being taken to expedite the 
conversion of letters of intent into Indu trial 
l..i cnces to boost the production of drugs; 
and 

(d) the names of drugs for which 
Industrial llcence applications were rejected 
during the years 1982-83 and 1983-84 and the 
reasons for rejecting each , of the 
applications? 

THE MINI TER OF CHEMICALS 
AND FERTILIZERS (SHRT VASANT 
SATHE): (a) As on 1,8,84, 117 Letters ' of 
Intent for the manufacture of drugs and 
pharmaceuticals are awaitin~ conversion. Out 
of these 20 are within the initial validity 
period of one year, The remaining are under 
various stages of implementation. 

(b) and (C) There is not pending req st 
for conve rsion, where the company ha flll~ 
filled all conditions ot Lett r of 1 ntent. 

Implementation of Let ter of Jntent is 
monitored and it i only where company bas .. 
made ati factory progr s. extension in 
validity period is granted; where the progre s 
i not satisfactory the letter of intent is can-, 
celled. 




